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Qrder dated 24,6,2003 "
Applicant, who was initially engaged as o
Contingeént paid worker and later on engaged as Darwan
in the Office of Geological Survey of India, B‘nubaneswar,
has f£iled this Original Application under Section 19
of the A.T.Act, 1985, with prayer forz’éirection to
Respondents~Department to absorb him as a Telephone
Cperator. It is the case of the Respondents in their
: ,
counter) that the applicant was never engaged/appointed
as a Telephone Operator.
Heard sShri G.B.Das, learned counsel: _
appearing " ‘on  behalf:of the_.applicant and Shri U.B&
t\“i "‘&\ Q\‘_A‘Y N Mohapatra, learned Addl.Standing Counsel appearing for
AJeR AR SRS also
e A the Respondents ami/perused the materials available on
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record. Nothing has been placed on record to show that

the applicant was ever engaged as Telephone Operator

under the Respondents. In this view of the matter,

we are of the opinion that the prayer made by the

applicant in this OCsA. is wholly misconceived. e

accordingly dismiss this O.A. being devoid of merit.
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